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Raipur, the 16th June 2011
NOTIFICATION
No. 4175/5170/18/2010.—In exercise of the power:s conferred by Section 37 and Section 73 read with Section

433 ofthe Chhattisgarh Municipal Corporation Act; 1956 (No. 23 of 1956), and Sections 70 and 110 read with Sections 355
and 356 of the Chhattisgarh Municipalities Act, 1361 (No, 37 of 1961), the State Gavernment hereby makes the following
further amendmet in the Chhattisgarh Municipalities (The Conduct of Business of Mayor-in-Council/President in Council
~ and the Powers and functions of the Authorities) Rules, 1998, namely :-

AMENDMENT
[n the said rules,-

i. For Clause (i} and (ii} of sub-rule (1) of Rule 5, the following clause shall be substituted, namely :-

“{1} In the case of Municipal Corporation -

TABLE

No. Authority ' Populanon

' Maore than Three lacs " Less than Three lacs
M @ L 3 (4)
L. Commissioner, Municipal Upto Rs. 50 lacs ' . Upto Rs, 25 lacs

Corporation. : ' '
2 Mayor-in-Council - More than Rs. 50 lacs but-not More than Rs. 25 lacs but not
more than Rs. 1.50 Crore. More than Rs. | Crore,

3. Corporation ' More than Rs. 1,50 Crores but Monie than Rs. 1 Crore but not

not more than Rs. 5 Crores. more than R‘S 3 Crores.
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{fwo) In the case of Municipalities and Nagar Panchayats -

TABLE
No. Authority Municipality ' Nagar Panchayat
: " Population Fifty Population less than
- Thousand or more Fifty Thousand
(h {2 (3) @ )
I Chief Municipal Upfo Rs. 1 lac Upto Rs,.50,000/- Upto Rs. 25, 0{04~
“Officer. o :
2. Prcsidént in More than Rs. 1 Lac More than Rs, 50,000/- More than Rs. 23,000/-
Council. but not more than Rs. but not more than Rs. but not more than Rs.
30 lacs. 15 Lacs. 10 Lacs.
3. Council More than Rs. 30 Lacs More than Rs. 15 Lacs ~ More than Rs. 10 Lacs
but not more than Rs. but not more than Rs. _but not more than Rs.
) 2 Crore. 1.25 Crore. 75 Lacs.
2 For sub-rulc (2) and (3)of Rule 3, the followiﬁg subhrule shall he substitued, Namely :-

(2)For cxpendlturu inexcess of Rs. 3 Crotes in the case of Mumcnpal (‘orporauons havm populatmn of more than 3 lacs, .
~and expenditure in excess 0f Rs” 3. Crores in the case ot MUI‘I!ClpaI Corporations having ]JOpulal[on less than Rs. 3 lacs. prior
appmval of the State an,rnmcnt will be necessary

Pr ovlded howwer that thf: financial powers of the Cnmm:ssmner Bllasplu Mummpal Co:pnratmn shall be upto
Rs. 50 Lacs. . _ :

(3} Forexpenditure’in excess of Rs. 2 Crores in the case of Municipalities having population of 50,000 or more, and

expenditure in excess of 1.25 Crores in the case of Municipalities having population fess than 50,000._and expenditure in
excess of Rs. 75 lacs in the case of Nagar Panchayats, prior approval of the State Government will be necessary.”

3 Suberule (4)and (5) of Rule 5 shall be omitted.
-4  Torsub-rule (5-BY.of Rule 5. the following shall be substitued, namely -
"5-_13.' The ”pl‘ocedure prescribed for procurement of building materials fc_)r. pub]i(_:_wo_rks shall be follawed -

(0} Forspecial construction and other building works and for procurement of building and other materials, the rates
approved under an earlier work/purchase will not be adopted and it will be compulsory te follow the prescrlbed
procedure deemmn the work/procurement to be a new case. :

 (b) The Tender Notice and Terms and Conditions must be approved, according to the value of tender, by Engineers
authorized by the State Government. Tenders shall be invited only on the proforma of Tender Notice and Terms
and Conditions as approved by the Competent Authority.

{c) Splitting of the estimate will not be permitted. but, if it becomes necessary to split the estimate, only the officer
competent to grant administrative sanction will be competent to grant approval.

(dY - Procurement shall be made in accordance with the Procurement Rules of the State Government.
(e} Coal-tar will be procured from the undertakings of Government of India, complying with the rufes for procurement

of stores.
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(h . All matters relating to financial powers of mayor-in-Council/President-in-Council and sanction shat! be pluced tor
information at the following meeting -of -the Corporation/Council. Failure to do so shall render the expenditnre
itiegal, '

(&) Ifany officer expends amount corresponding to fifty percent or more.of the financial power vested in-hin. he shais

reportithe.expenditure to his superior authority within-fifteen days of such expenditure.”
5, For sub-rule (1} in rule 6, 1hé following shall he substituted, namely -
“6 (1) The Tender Committee shall be-as follows :

h Acc-ofding to the value of works/procurement, Tender/Purchase Committees shall be formed at the local bl
level as follows '

(a) ‘Municipal Corporation
TABLE
Investment ﬁmeuht upto.Rs. 150.00 lacs 1 Investment Amount above Rs. 1} 50.00 tacs -
- ] o . ——————— e
(. Commissioner ,Chairman 4 ' S Commissioner . Chairman
2, Senior Executive Member 2. Superintending Member
Enginger. - ' § * Engineer.
3 Section Head " Secretary 3. ~ Section Head Secretary
sconcerned. o concerned,
4 . _Senipr Accounts ‘Member 4, ‘Dy. Commissioner Member
' ' Officer/Accounts (Finance/Accounts)/
+Officer (as posted Head of Accounts
in‘the localsbody) Section.
(b}  MunicipalCouneil/Naga r;Panchayat
TABLE
Invéstment Amount u_pto-Rs‘ 20.00 facs ' - Investment Amount above Rs. 20.00 jacs
' but not above Rs. t50.00 tacs
1. -Ghief Municipal ' -Chairman ' 1. . Chief Municipal Chairman
+Officer. ' ' ! _ :Officer.
2 “Senior Engineer _ Member 2 - Executive Member
inghe localbody. : Engineer, '
3. Section Head Secretary r 3. Senior Asst. Secretary
concerned. . o ‘ Engineer/Sub
o Engineer.
g
a4 Hgead .of Accounts ‘Member 4, : Head of Accounts Member

Section, _ ' Kection.
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{c) _Investment Amount above Rs. 150 lacs
| TABLE
I.. Joint Direc-tl(-;r-o?ﬁegionalofﬁce concerned - Chairman.
2. Superintending Eng_ineer.l ' o B Member
3. . Executive Eﬂg,ineér Membez:
4. ChletMumcmai Officer " . Secretary
¢d) I Executive EnyneerKSup;ermrendmg Engineer has not been posted in the Tocal body, the Executive/

Superintending Engineer posted in the Municipal Corporation/Municipal Council in the district or the Executive/
“Superintending Engineer posted in the Regional Office in charge of the distirict shall be member of the Tender
Committee. : _ : e

After obtaining recommendation of the above Committee, the local body shal, i1t accordance with its
financial powers, submit the proposal for financial sanction.” . - _ : _ e

6. fn sub- ruie (3) of Rule 6, for the words and figures *Rs. 50,000, ‘Rs. 25 000’ and ‘Rs. 15,000” the words and fi f'gures
‘Rs. fac’ ‘Rs. 50,000°, and *Rs. 30 000’ reSpectwer shall be substituted.

7. For Pl_'owso of sub-rule (3) of Rule 7, the following proviso shall be substituted, namely - .

“Provided that the amount of Security shall be in accordance with the terms of the tender for works.”

8 - ForRule8 the following Rule shail be substituted, namely -

“8, Technical and Administrative Sanction - In respect of Municipal Corporations, the senior-most technical
official of the department posted there shall approve the estimate for every construction/repair wark, and adminis-
trative sanction shall be granted by the authority according to the limits of financial powers vested in him. The

" Technical Sanction shall be granted according to the value of the estimates, in accordance with the provisions
contained in the Chhattisgarh Financiat Cede Part 11, by Engineers in the Urban Administration and Development
Department who are at par with the authorities in the government works departments (Public Works Department,
Water Resources Department, and Public Health Engineering Department) competent to grant technical sanctions,
and who will be enfisted by the State Government from time to time."” :

9. ©  For proviston to Rule 8-A the following proviso shall be substituted, namely -

"Provided that before presenting a prop.osal before the Mayor-in-Council or the President-in-Council, asthe case ~ #
may be, technicat sanction under rule 8 from the enlisted engineer of the Urban Administration and Development
Department occupying the competent post will have to be obtained.”

0. After Rule 17 the following Rule shall be added, namely -

+

“18. Relaxation -The State Government'may, in speciat cases, relax any clause contained in these rules.”

By order and in the name of the Governor of Chha{(isgarh, .
o JITENDRA SHUKLA, Deputy Secretary.




